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Notice is hereby given that the National Company Law Tribunal has ordered the
commehcemeht of a co&orate ihsolvehcy resolutioh proce$ ofthe ALCOB lNDlA. PRIVATE

LIIVITED on 23l02l2026.
The creditoE af ALCOB INDIA PRIVATE UMITED, are hereby called upon to submit their
claims with proof on or before 09/03/2026 to the interam r6olution profe$ional at the
addrs mentioned again$ entry No. 1 O.

Thefinancial creditorcshall submittheir claims with proof tlyelectroni. means only. All other
credito6 maysubmitthe Dlaims with proofin Oerson, by pct orbyelectrclrio heans.
A fihancial creditor belongingto a class, as listed agaiflstlhe entry No. 12, shall indicate ib
choice of authori$d representative from among the threg insolvency profcionals listed
against enfy No.13 to act as authorised representative oflhe class [speciry d$] in Fom
CA - ilotAppllEue
Submi$ion of lalse or mis'eading proofs of claim sha{l attract penaltis.
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